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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No. 1142/2016 

  
This the 4th day of March, 2020 

 
Hon’ble Mrs. Justice Vijay Lakshmi, Member (J) 

Hon’ble Mr. Pradeep Kumar, Member (A) 
 
 
 

1.  Vidya Dutt, (Chemist), 
 Aged About 51 years, 
 S/o Late Sh. Sant Ram Joshi, 
 R/o Flat no 11, Pocket-4,  
 Sector-24, 
 Rohini, Delhi-110085 
 
2. S.M. Bhardwaj (Food Analyst), 
 Aged About 52 years, 
 S/o Late Sh. Prem Narain Sharma, 
 R/o Flat No D-2, Sai Apartment, 
 Sector-13, Rohini, Delhi-110085 
 
3. Shriniwas, (Chemist), 
 Aged About 46 years, 
 S/o Late Sh. Bhola Singh, 
 R/o Flat No. 50, Pocket-D, 
 LIG Flats, G.T.B. Enclave, 
 Delhi 110093 
 
4. Shamim Dass, (Chemist), 
 Aged About 49 years, 
 D/o Late Sh. Ishwar Dass 
 R/o AG-576, First Floor, 
 Shalimar Bagh, Delhi 110088 

... Applicants 

 

(By Advocate: Sh. M.K. Bhardwaj)  
 

 

VERSUS 

 

1. The Chief Secretary, 
 Govt. of NCT of Delhi, 
 IP Estate, Delhi Secretariat, 
 New Delhi. 
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2. The Commissioner, 
 Department of Food Safety, 
 Govt. of NCT of Delhi, 
 8th Floor, Mayur Bhawan,  
 Connaught Place, 
 New Delhi 110001 
 
3. Department of Personnel & Training, 
 Through its Secretary, 
 North Block, New Delhi. 
 

... Respondents 

  

  (By Advocate: Sh. H.A. Khan)  

 
 

ORDER (Oral) 
 

Hon’ble Mr. Pradeep Kumar, Member (A): 
 

 

Sh. M.K. Bhardwaj, learned counsel appeared for 

the applicants. Sh. H.A. Khan, learned counsel 

appeared for the respondents.  

 

2.     The instant matter pertains to grant of MACP in 

the pay scale for the next higher post, as against the 

MACP policy wherein financial upgradation is to be 

granted in the next higher pay scale.  

 

3. Learned counsel for the applicants fairly pleads 

that this issue is pending adjudication before Hon’ble 

Apex Court in SLP No. 21803/2014 and accordingly, 

he also pleads that this OA may be disposed off for 

action by the parties as adjudicated by the Hon’ble 

Apex Court.  
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 There is no opposition by respondents. 

4. Matter has been heard. The OA stands disposed 

off accordingly for action by parties in terms of 

adjudication by Hon’ble Apex Court in SLP No. 

21803/2014. No order as to costs.  

       

   

(Pradeep Kumar)        (Justice Vijay Lakshmi) 
     Member (A)      Member (J) 
 

/akshaya/ 
 


